CENTRAL ELECTRICITY REGULATORY COMMISSION
NEW DELHI
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Record of Proceedings

During the hearing, the learned counsel for the petitioner submitted that in terms of the
observations dated 7.9.2015 of the Hon’ble High Court, Delhi in Writ Petition No. N0.1641
of 2014 (NTPC-v-CERC), detailed submissions on the issue regarding the stage of
measurement of GCV of coal on “as received” basis, has been filed on 14.9.2015
and copies of the same have been served on all the beneficiaries of the petitioner.

2. The learned counsel appearing on behalf of the Association of Power Producers
(APP) submitted that APP is participating in the proceedings before the Commission in
terms of the liberty granted by the Hon’ble High Court, Delhi. He also submitted that APP
will rely on the submissions filed by the petitioner on 14.9.2015 and the documents filed
before the Hon’ble High Court.

3. The learned counsels appearing for the respondent beneficiaries namely, GRIDCO,
BRPL, JSEB, TANGEDCO, GUVNL and UPPCL submitted that they may be granted some
time to file their comments in the matter and accordingly prayed for adjournment of the
hearing.

4, The learned counsel for the petitioner submitted that it will be worthwhile to commence
arguments in the matter after going through the responses filed by the respondent
beneficiaries. The learned counsels for the respondent beneficiaries agreed with the above
submission. The learned counsels for the petitioner and APP submitted that since it may not
be possible to hear the parties and issue the orders within the time line set by the Hon’ble
High Court, it was suggested that the Hon’ble High Court will be approached for grant of
extension of time.

5. Based on the submissions of the learned counsel for the parties and on mutual
consent, the Commission adjourned the hearing. The Commission directed the learned
counsel for APP and the respondent beneficiaries to file their comments/submissions, if any,
by 1.10.2015 on the issue regarding the stage of measurement of GCV of coal on “as
received” basis, filed by the petitioner on 14.9.2015 in Petition N0.283/GT/2014.

6. Matter shall be listed for hearing on 7.10.2015. No adjournment shall be
entertained for any reason whatsoever.

By Order of the Commission

Sd/-
(T. Rout)
Chief (Law)
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